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Order of the Tribunal 

Execution Petition No. 2 of 

8, was filed by the Applicant (of 

.No. 133 of 2001) for execution of 

order dated 1st March, 2002 of 

Tribunal 	rendered 	in 

O..No. 133 of 2001. 

2. 	During pendency of the said 

E.No.2 of 2008, the Respondents 

losed that steps were taken to 

a Writ Application (challenging 

order dated 1 March, 2002 of 

Tribunal) in the Hon'ble 

High Court and that the 

Writ 	Application 	was 

d. However, the 

Contd/- 

Date 

19.08.2009 
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C.P,No.8 of 2009 in O.A.No.13a of 

2001 

Contd/ - 

P. 19.08.2009 Respondents having not taken any  
fr-- steps, 	even 	during 	peridency 	of 

E.P.No.2 of 2008; 	the said E.P. was 

disposed 	of (on 	28.2.2009) 	with 

direction to the Respondents; 	to 

comply the order dated 0 1.3.2002 of 

this Tribunal, by end of April 2009. 

& 
3. 	Now, alleging non compliance 

gt -  orders 	of 	this 	Tribunal, 	the 

Applicant has, again, approached 

this Tribunal by way of filing the 

present C.P.No.8 of 2009. 

• 4. 	A copy of this C.P,No. 8 of 

- 	g1 2009 has already been supplied to 

Mr.K.K.Das, learned Addi, Standing 

Counsel for Government of India; 

who 	undeitakes 	to 	obtain 
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instructions from the Respondents, 

(of the O.A.No133 of 2001 and 

opposite party of the Present 

C.P.No.8 of 2009) by 30. 1&.2009. 

Accordingly, call this matter on 

30.10.2009; by which time the 

learned AddL Standing Counsel shall 

obtain instructions from the 

Respondents. 
5 	

Send copies of this order to 

the Respondents of this C.P.No.8 of 

2009 (along with copies of Contempt 

Petition) in the address given in the 

C.P. and free copies of this order he 

also handed over to the Advocates 

appearing for both the parties. 

(M.I9haturvedi) (M. R. Mohanty) 
Member(A) 	Vice-Chajrmji 
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30.10.2009 	An affidavit has been filed by Sri Hira 

Lal, working as Assistant Director (P)1 

Weavers' Service Centre, Guwahati. In 

Contempt Petition affidavit has to be filed by 

the contemner not an alien to the 

proceeding. 
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Let Respondent Nos. 2 & 3 appear in 

person on 04.11.2009 explaininq why the 

charges be not framed against them. 

- 

(Madan Kurpd 'haturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

D2 
04.11.2009 An affidavit has been filed by Shn 

S.P.Singh, Director, Weavers' Service Centre, 

Guwahati whereby an order dated 

30.10.2009 has been placed on record, a 

perusal of which reveals that Applicant has 

not yet been made the payment, rather it 

averse; "the said arrear payment of Sri 

Sutradhar would be made only after the 

resumption of Officer-in-Charge/D.D.O. on 

09-11-09." 

On the face of it, the orders passed by 

this Tribunal on 01.03.2002 in O.A.133/2001 

and also reiterated in order dated 20.02.2009 

passed in E.P. No.2/2008 remains un-

complied with. 

On the request of Shri Kankan Das, 

learned Addl. C.G.S.C., list on 06.11.2009 to 

ensure that the payment is released and 

orders of this Tribunal are fully complied with, 

failing which we will be compelled to take 

coercive acfio inst Respondenis. 

(Madan vn'Iar Chaturvedi) (Mukesh umar Gupta) 
Member (A) Member (J) 
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CENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHAT! BENCH 

Contempt Petition No.08 of 2009 

(In Original Application No.1.33 of 2001). 

Date of Order: This the 06' day of November 2009. 

The Hon'ble Shri Mukesh Kumar Gupta,Judicia) Member 

The Hon'ble Shri Madan Kumar Chaturvedi, Administrative Member 

Shri Utpl Sutradhar, 
Son of Late Dinabndhu Sutradhar, 
Carpenter, 
Office (if the Deputy Director, Weaver$' Service Centre, 
Ministry of Textiles, Government of India, 
Agartala, P.O..- Shamali Bazar, 
P.S.-West Agartala - 799006, 
Tripura. 	 ....... Applicant 

By Advocate Mr A. Abmed. 

- versus - 

ShriBLSinba 
Development Commissioner for Handlooms, 
Ministry of Textiles '. 
Government of India (Udyog Bhavan), 
New Deihi-IlO011. 

Shri S.P. Singh 
Director, Weavers Service Centre, 
Ministry of Textiles, LL1LT. Campus, 
Jawahar Nagar, Khanapara, Guwabati. 

Shri H.B. Suryawanshi 
Deputy Director, Weavers Service Centre, 
Gurkhabasti, Agartala-799006 

Shri S. Chowdhury 
Assistant Director, 
Office of the Development Commissioner 
for Handloom, 
Government of India, 
Ministry of Textiles, 
Udyog Bbavan, 
NewDelhi-1 10011. 	 .......Conte,nnérslRespondents 

By AdvocateMr K.K. Des, Add). C,G.SPC. 
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ORDER(ORAL) 

MUKESH KUMAR GUN'AI JUDICIAL MEMBEU 

Present Conteni.pE Petition has been preferred alleging 

willful disobedience of directions issued in OA No.133/2001, which 

had been allowed by this Tribunal vide order dated 01.032002 with 

following observations: 

"The respondents are accordingly directed to regularize 
his leave period by granting him study leave as 
admissible, or in aid of the provision of the leave rules. 
The applicant cannot be denied with increments and the 
due salary only on the ground mentioned. The higher 
education itself is an asset to the department and the 
department can use and take benefit from his skill and 
educational qualification. I also 
iusificaUon for chanaino the date of substantive 
arrnointment of the applicant from I .4.88 to 7.6.90. The 
substantive appointment was fixed on 1.4.88 and no 
reason assigned as to how it was again changed without 
taking the applicant into confidence. In the circumstances 
the impugned communication dated 28.2.2001 refixing the 
date of substantive appointment of the applicant as 7.6.90 
in place of 1.4.88 is set aside and quashed. The 
respondents are dit gntwizhxiiiLif 
absence during his training with all benefits of pay and 
allowances. 

The application is allowed to the extent 
indicated. There shall, however, be no order as to costs.' 

(emphasis supplied) 

2. 	Aforesaid order had been carried in Writ Petition before 

the 'Hon'ble High Court, but it has not been prosecuted properly as it 

was misplaced at the stage of filing itself. Thereafter, he preferred 

Execution Petition No.0212008, which was also disposed of vide order 

dated 20.02.2009 with the following observations: 

"By way of filing reply in the present Execution 
Petition No.2 of 2008, the Respondents have disclosed 
that steps were taken by them (Respondents) to challenge 
the aforesaid order dated OIL .03.2002 in the Hon'ble 
Gauhati High Court and, as it appears, the oid Wrj 
Petition has been misulaced. (at the filing stage) since 
November, 2002. It appears that the Respondents took no 



3.. 

stens in the matter since 2002. They even failed to take 
any action after receipt of notice in the present Execution 
Petition No.2 of 2008. 

in the aforesaid premises, Bespondents are directed 
ta.m'Iy with the order dated 1 March 2002 of this 
Tribunal (rendered in O.A. No.133 of 2001) by end of Anril 
2009 under intimation to the Applicant. 

With the aforesaid direction, this Execution Petition 
No.2 of 2008 stands disposed of." 

(emphasis supplied) 

Alleging willful and contemptuous violatIon of the 

aforesaid - orders, present Contempt Petition was preferred by the 

applicant. 

Respondents initially filed a written statement stating that 

they have already taken necessary steps to implement the directions 

contained in aforesaid orders, and as inch there Is no willful and 

deliberate negligence of the directions issued. Rowever, later 

respondent Nos.2 and 3 flIed affidavit dated 02 i. 1.2009 wherein it 

has been disclosed that on approval of competent authority for 

implementation of aforesaid orders, necessary orders have been 

issued on 06/07-08-2009 with instructions to Officer-in-Charge, 

Weavers' Service Centre, Agartaia, to arrange to regularize his period 

of absence during training by granting him study leave as admissible 

or in aid of provisions of leave rules and consequential order dated 

14.09.2009 had been passed by respondent No3 hereIn, which recites 

as under: 

"The leave period mentioned as below are herewith 
gjIarized and necessary entries made in the service 

book of the concerned as per the norms and directIon 
given by the Central Administrative Tribunal, Guwahati 
Bench vide original application No.133 of 2001 and date 
of order 01.03.2002. The financial benefitiike incremetts 
for the said period eth. also have been regularized and 
send to the Pay & Accounts Office (Textiles), Kolkata fpt 
further payment to the concerned." 

(emphasis supplied) 
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We have heard the learned counsel for the parties an 

perused the material# placed before us. Mr A. Abmed, learned counsel 

for the applicant contends that directions issued by this Tribunal on 

01.032002 would reveal that it contained two facets nam&y, 

restoraLion of his date of substantive appointment: as 01.041988 

instead of 07.06.1990 and second was in relation to regularization of 

his absence during training period. it has been emphasized that there 

was no reason given for not regularizing his period of absence during 

training period and the manner in which his date of substant;ive 

appointment had been changed from 01.04.1988 to 07.06.1990, which 

action of respondents had not been approved by this Tribunal. It was 

contended that order dated 0103.2002 has attained t3nality and 

therefore, there was no further scope for its implementation In a 

manner prejudicial to his Interest and in breach of directions issued 

by the Tribunal. Learned counsel further contends that no order has 

been passed by the respondents treating his date of substantive 

appointment as 01,04.1988 instead of 07.06.1990. 

On examination of the tiatter particularly with reference 

to documents placed on record, we are satisiled that said contention 

has merit and directions issued on said aspect remains technically 

uncomplied with, when more than seven years had passed as on date 

from date of issue of said order. We may, however, nota the fact that 

even in the Execution Petition, which was decided on 20.02.200, the 

respondents were required to comply with aforesaid order by end of 

April 2009- It Is not in dispute that neither of the orders are under 

challenge before any higher court and therefore, the respondents 

under no circumstance were justified to ignore the mandate of said 
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order and directions. Despite passage of six months thereafter, 

counting from April 2009, directions remain uncomplied with as far as 

first direction is concerned. Normally, we would have taken very 

serious view of the matter and framed charges against respondent 

No.2, who is wholly responsible for defying directions and mandate of 

the orders passed by this Tribunal, however, without predpiteting the 

matter any further, we issue warning to said respondent No2, who is 

present in court, to be careful in future in dealing With court matters 

failing which necessary action would be initiated under provisions of 

Contempt of Courts Act. We may note that it is not in dispute that 

applicant's period of absence has been regularized and a sum of 

JIs.72,446 has been paid to him on 27.10.2009. Jo this view of the 

matter we dispose of this Contempt Petition with observations made 

hereinabove. This fact of warning shall be recorded in the ACR, of 

respondent No.2. 

Contemp,t Petition is accordinj)y disposed of. 

R CHATURVEDI) 
	

(MUKESH x:UMAB GUPTA) 
ADM1NIS TIVE MEMBER 

	
JUDICIAL MEMBER 
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IN THE CENTR1L ADMINISTPATIVE TRIBUNAL, 
GUWAHATI BENCH AT GUWAHATI. 

CONTEMPT PETITION NO. 	OF 2009 

IN 0. A. NO.133 of 2001 

IN E.P. NO. 2 OF 2008 

IN THE MATTER OF: 

-Ti 	VON  

oe  
-.-' 

D 

\\\ 

A Petition under Section 17 of the 

Administrative Tribunals Act, 1985 

praying for punishment of the 

Contemnors/Respondents for willful 

non-compliance of Judgment and 

Order dated 01.03.2002 passed in 

O.A. No.133 of 2001 and order dated 

20.02.2009 passed in Execution 

Petition No. 2 of 2008 by this 

Hon'ble Tribunal. 

-AND- 

IN THE MATTER OF: 

O.A. No.133 of 2001 

In E.P. No. 2 of 2008 

Shri Utpal Sutradhar 

Applicant 

-VERSUS- 

The Union of India & Others. 

Respondents 

-AND- 

IN THE MATTER OF: 

Shri Utpal Sutradhar, 

Son of Late Dinabandhu Sutradhar, 

Carpenter, Office of the Deputy 

Director Weavers' Service Centre 

a 	ic!kci 
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• Ministry 	of 	Textile.. 	Govt. 	of 

India, 	Agartala, 	P.O. 	Shamali 

Bazar, 	P.S.-West Agartala, 

PIN Code-799006, 	(Tripura). 

Petitioner 

-VERSUS- 

11 Shri B. K. Sinha 

Development Coimuissioner 	for 

Handloom, Ministry of 	Textile, 

Government of India, 	(Udyog 

New  
 Shri Bench 

irecthr, 	Weavers 	Service 	Centre, 

Ministry 	of 	Textile, 	I.I.H.T•. 

Campus, 	Jawahar 	Nagar, 	Khanapara, 

Guwahati-781022. 

 Shri H.B. Suryawanshi 

Deputy Director, Weavers 	Service 

Centre, Gurkhabasti, 

Agartala, PIN-799006. 

4] Shri S. Chowdhury 

Assistant Director, Office 	of 

the 	Development 	Conmissioner 

for 	Handloom, 	Government 	of 

India, 	Ministry 	of 	Textile, 

Udyog Bhavan, New Deihi-ilO011. 

Contemnors /Respondents 

The 	humble 	Petition 	of 	the 	above 

named Petitioner: 

MOST RESPECTFULLY SHEWETH: 

10 	That 	your 	huithie Petitioner 	had 	filed 	an 	Original 

Application No.133 	of 2001 before this 	Hon'ble 	Tribunal 
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for seeking a direction upon the Respondents for 

regularization of the period spent by him in study and 

also for setting aside and quashing the order dated 

28.02.2001 whereby the Respondents had re-fixed 

substantive date of appointment of the petitioner as 

7.6.1990 in place of 01.04.1988. 

2. The Hon'ble Tribunal heard both the parties on 

01.03.2002 and was pleased to allow the Original 

Application No.133 of 2001 and set aside and quash the 

impugned contunication dated 28.02.2001 re-fixing the date 

of substantive appointment of the Applicant as 7.6.1990 in 

place of 01.04.1988. Further, direction was given to the 

Respondents to regularize the period of absence of the 

pplicant during his training with all benefits of pay and 

allowances. 

Copy of Judgment & Order dated 
central 	

01.03.2002 passed in O.A. No.133 of 

2002 is annexed herewith and marked 

bench 
	 as ANNEXURE-1. 

3 	That being aggrieved by the inaction on the part of 

Respondents in implementation of the order dated 

01.03.2002 passed in O.A. No. 133 of 2001, the instant 

petitioner filed an Execution Petition No. 2 of 2008 

before this Hon'ble Tribunal under Rule 27 of the C.A.T. 

(Procedure) Rules 1987 for Execution of the order dated 

01.03.2002 passed by this Hon'ble Tribunal in O.A. No.133 

of 2001. 

This Hon'ble Tribunal vide its order dated 20.02.2009 

passed in Execution Petition No.2 of 2008 directed the 

Respondents to comply with the order dated 01.03.2002 

passed in O.A. No.133 of 2001 by the end of April,2009 

under intimation to the instant petitioner. 
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Copy of the order dated 20.02.2009 

passed in Execution Petition No.2 

of 2008 in O.A. No.133 of 2001 is 

\ 	 - annexed herewith and marked as 

\' 	 ANNEXURE-2. 

That your Petitioner begs to state that the 

Contenmor/Respondent 	No.2 	vide 	his 	letter 

No.WSC/GAU/HC/US-1 (70)/2008/836 dated 30th April 2009 

informed the Officer-in--Charge, Weavers Service Centre, 

Agartala that the approval of DOPT is required before 

iniplementation of Hon'ble Court order. Since the matter is 

under consideration of the highest authority it will take 

some time for getting approval. Soon after receipt of the 

communication from the concerned authority in this respect 

the matter will be intimated to him. It is worth to 

mention here that since passing of the judgment and order 

dated 01.03.2002 	in O.A. 	No. 	133 of 2001 	the 

Contemnors/Respondents has taken excuse by stating that 

the order dated 01.03.2002 has been challenged before the 

Hon'ble Gauhati High Court but they have failed to produce 

any authentic documents before this Hon'ble Tribunal 

during the course of hearing of the Execution petition No. 

2 of 2008. Now the Conteinnors/Respondents have taken a new 

plea that for implementation of this Hon'ble Tribunal's 

order the approval of DOPT is required. 

Copy of the letter No.WSC/GAU/HC/US-1 

(70)/2008/836 dated 30th April 2009 is 

annexed herewith and marked as Annexure-3. 

That your petitioner humbly submits that this Hon'ble 

Tribunal passed the order on 01.03.2002 in O.A. No. 133 of 

2001 i.e. more than 7 (seven) years but due to willful and 

deliberate 	negligence 	on 	the 	part 	of 	the 

Conteninors/Respondents the same has not been implemented 
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till date. The Respondents/Conternnors have willfully and 

deliberately shown disrespect, disregard and disobedience 

to the orders passed by this Hon'ble Tribunal. The 

Respondents/Conteinnors with a motive behind have not 

complied with the Hon'ble Tribunal's Order dated 

01.03.2002 passed in O.A. No.133 of 2001 and order dated 

2002.2009 passed in Execution Petition No.2 of 2008. As 

such, the Respondents/Conteirtnors deserve severe punishment 

from this Hon'ble Tribunal. It is also a fit case where 

the Respondents/Conteinnors may be directed to appear in 

person before this Hon'ble Tribunal to explain as to why 

they have shown disrespect, disregard and disobedience to 

this Hon'ble Tribunal. 

6. That this Petition is filed bonafide to secure the 

ends of justice. 

ZTk 
GeIN 

\ c  

In the premises aforesaid, it 

is, most humbly and respectfully 

prayed that Your Lordships may be 

pleased to admit this petition and 

issue contempt notice to the 

Respondents /Conteirinors to show 

cause as to why they should not be 

punished under Section 17 of the 

Administrative Tribunals Act, 1985 

or to pass such appropriate order 

or orders as this Hon'ble Tribunal 

may deem fit and proper. 

Further, it is also prayed 

that in view of the willful and 

deliberate disrespect and 

disobedience 	to 	this 	Hon'ble 

Tribunal's order dated 01.03.2002 

passed in O.A. No.133 of 2001 and 

Utpx$ &zcvt 
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also order dated 20.02.2009 passed 

in Execution Case No.2 of 2008, the 

Respondents/Contemnors may be asked 

to appear in person before this 

Hon'ble Tribunal to explain as to 

why they should not be punished 

under the Contempt of Court Act. 

And for this act of kindness your Petitioner as 

in duty bound shall ever pray. 

Draft Charge 

H 

Tuf  I: I 
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4 WIIk4t 	fr'i 
Centra' AdminbtTh& 

i3iuri2009 

TUWW a hati Bench 

DRAFT CHARGE 

The Petitioner is aggrieved for non-

compliance of the Judgment and Order dated 01.03.2002 

passed by this Hon'ble Tribunal in O.A No.133 of 2001 

and also order dated 20.02.2009 passed in Execution 

Petition No.2 of 2008. The Contemnors/Respondents 

have willfully and deliberately disregard and 

disrespect of the Orders dated 01.03.2002 and 

20.02.2009 passed by this Non'ble Tribunal. 

Accordingly, the Respondents/Contemnors are liable 

for Contempt of Court proceedings and severe 

punishment thereof as provided to appear in person 

and reply to the charges leveled against them before 

this Hon'ble Tribunal. 
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AFF I DAV IT 

I. Shri Utpal Sutradhar, aged about 44 years, Son 

of Late Dinabandhu Sutradhar working as Carpenter in 

the Office of the Deputy. Director, Weavers' Service 

Centre, Ministry of Textiles, Government of India, 

Agartala, P.O.:Shamali Bazar, P.S.:West Agartala, Pin 

Code:799006, Tripura do hereby solemnly affirm and 

state as follows- 

That I am the Petitioner in O.A. No.133 of 2001 

and also Petitioner in the instant petition and as 

such, I am fully acquainted with the facts and 

circumstances of the case. 

That the statements made in paragraph Nos. 

bf the Contempt Petition are 

true to my knowledge, those made in paragraph Nos. 

2 (f'ai~14) , 4'i~J4)of the petition being 

matters of records are true to my information, which 

I believe to be true and the rest are my humble 

submissions before this Hon'ble Tribunal. 

And I put my hand hereunto this affidavit on this 

2 ,IALday of 	2009. 

Identified by 

Advocate 

---r\ 

c 

ulpcJ ucâk' 

DEPONENT 

Solemnly affirmed before me by 

the Deponent who is identified 

by Mr.Nurudd Ahmed, Advocate 

(AtL Vt 
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CENTR?LJ AD1411 -JISTRATIVE TRIPUNAL, GU'? 2iI l3EiCH. 

original i.pp1icataon No 133 of 2001. 

J)ate cE - Crder 	This the 1st Day of:Ma2002.:; r 

The tcnb1e 4r Justicc DN.Chowdhury,I±C-Chairman 

Sri Utpal Sutradhar, 	 . . . 
• 	. 	 Carpenter, 	. 	 . 	 . . 

Ieavers Service Centre, 	 . 

	

• 	. 	Mini.str.y of.•Txtiles, 	. . 	 .• 	 :. 
Agartala. 	. . 	 . Applicant 

• By Advocate Miss Sankari Das. 	 .. . 	 .. 

• 	.. 	. 	. 	. 	-. Versus - 	 . 	 •. 	.•.• 

Union ot India, 	. 	 . -. 	 . 	. 	. . . 
• 	. 	 represened by the Development Cornrnissic,ner 	 . . 

for Handlocm. Ministry of Textile, 	. . 	. .. 
Govt. of India(U5yog I3havan), 
New Delhi-fl  

Director, 4eaver's Servthce Centre, 
ninistry of . Textiles, 	.. . . . j 
I.I.H.'T.Caflipus, Jawahar Nagar, 	. 	,. •. . 	. . 
Khanapara.GUwahati-22. 	. 	.. 	. . .. 	. . 	. . 	. . 

'3 
Deputy Director, 	. . 	•• 	. 	. .• 	,. 1 u. 	. 
eaver's Service Centre, 	. 	 .. 	. 

Gurkhabasti, Agart,a.la-.6. 	
. . 

ASsistant. Director,. 	 . 	 . 	uwahattBenth 
of f ice f the..veloprnent  Commissione- 
for HandlOpm,, Govt.. of India, 
Ministry Of Ttiles,. 	 . 	 . 	. 
Udyog lahavan, 	. . 
New Delhi1-1... 	 . . . . . Respondehts. 

Sri A Deb Roy, Sr.C.G.S.C. 

\ 	 ... 	 . 	 . 	 •.. 	 . 	 . 

. 	 . 

\. 	. 	. 	 . 	 . 	. 
CHdWDHURY J. (V.C) 	 . . 

•H 	 . 	. 	The controversy.raise in this application 

• 	relates t 2  the regularisation of the.periodspent in. 
... 	

. 	 - . - 

.study and aio1ega1ity.of the order dated 28.2.2001 

refixing the date of substantive date of appointment 

of the applicant in the following circumstances. 

The applicant was appointed as ãCarpenter, 

a Group C post in the pay scale of Rs.950-1500/- in the 

Weaverl.s Service Centre, Ind1àn Institute of Handloom 

Contd.. 2 
0 
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1> 
Thchnciogy, Agartala against tne quota earmarked for 

physically handicapped vide order datec 8.1 .88 with 

effect from 7.12.87. By order dated 6.6.95 eight persons 

working in thi 4eavers Service Centre, Indian Institute 

of Hand loom Tchrio1ogy under the Eastern Zone were 

appointed in substantive capacity in the post with effect 

from the date shown against each. The name of the applicant 

appeared at serial No.7 to the post of Carpenter and the 

date of substantive appointment was shown as 1.4.88. 4hile 

the applicant serving as such he applied for admission 

to 3 years DHT course in the Indian Institute of Handlocrn 

Technology at Varanasi on non stipendiary basis. His 

application 'ias forwarded by the department and accordingly 

office order O.J_l10l1/1/9l.4SC/E_X1 dated 26.7 .91 

v/as issued. granting permission to the applicant to take 

admission on non stipendiary basis in the first year of 

3 years diploma course of DHT during the academic year 

1991L92. The applicant accordingly left for Varanasi 

to '.he knowledge of the authority and joined in the 

InstItute. The applicant by his application dated 12.8.91 

wrote to the officer in charge '1eavers Service Centres 

- _ff4rtala to issue a no objection certificate as was 
V1 

iistd by the authority and also issue a formal relieving 
y;. 	* 

/ 	order 	th effect from 9.8.91 from the Leaverts Service 

Centr€ Agartala. In this application he mentioned about 

J?A'$j1cation dated 9.8.91 for granting study leave 

his course. The applicant completed his 

ourse in due time and came back to .kgartala where he 

was also directd to impart training to the trainees 
-V 

weavers under Hill Area Project and Project packages 

scheme in addition to his normal duties until further 

The applicant completed his course and obtain 

Central 	 in Handloom Technology from the Indian Institute 

I 	çflQOf Hadloom Technolcgy, Varanasi. In the meantime the 

t 1 	13U 	I 
respo dents authority by order ,  dated 15.7 .92 caFftd down 

A . TESED  
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his application ior grant.ing study leave on the ground 

that he did not complete S years of service and he had 

also not ccnpleted the period of probation. The applicant 

is gettinj :Ijs salary without any increments and by the 

impugned order dated 28.2.2001 the applicant's substantive 

appointment as a Carpenter was refixed from 7.6.90 by 

cancelling the order dated 6.6.95 wherein the date of 

substantive appointment of the applicant was shown as 

1.4.88. In this application the applicant hasrsought:for a 
direction on the 
Zauthority for regularising the period spent in study 

and release his arEear which was, not paid during the 

Study period and also prayed for quashing the order No. 

WSC/GAiJ/AGT/15(1)/2001/947 dated 28 .2.2001. 

2. 	The respondents submitted its written statement and 

contested the claim. According to the 'fespondents the 

applicant was appointed as Carpenter, a Group C post of 

'1eaver's Service Centre in a temporary capacity against 

physically handicapped quota. It Was also admitted that 

by order dated .6.6.95 the applicant Was made regular but 

the same order was issued through oversight and when the 

matter came to the notice of the authority the same was 

corrected by another order dated 2.3 .2001 in the form 

f corrigendum, it was also stated that the applicant 

fas allowed to ta): admission into the diploma course 

a 	 r. t his own risk a i inte.rest and iT course has no 

lelation with the iature of duty of the applicant in any 

Way. No Study leave was granted to the applicant by the 

Cpent authority vide order iated 15/16.7.92 ands 

per leaje rules the applicant Was not entitled to such 	
-V 

leave ahe, did ot cornpdete  5 yars of regular service. 

rL..spondentS also stated that no doubt the applicant 

apléd for relieving order and no objection certificate 

but no such order/certificate was issued in favour of 

contd . 
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te applicant. In the written statement the respondents 

mentioned that 18 days leave was granted tc the aoplicant 

with effect trorn 12.6.91 to 29.8.91 and again 42 days 

leave without pay was also granted to the pplicarit from 

30.8.91 to 10.10.91. After availing 60 days leave worked 

in the office from 11.10.91 to 8.11.91 and then left for 

Varanasi on 10.11.91. Thereafter he again jc.tned on duty 

on 5.5.92 after availing 178 dayS EOL (without pay) with 

effect from 9.11.91 to 4.5.92. The applicant worked in 

the office from .5.92 to 21.7 .92. The applicant again 

left for Varanasi and rejoined the office in 1994. During 

the period for which the applicant worked and the period 

for which.E.L was granted he was paid salaries. For the 

period between 21.7.92 to 1994 no leave was granted to 

the applicant and from 5 .5 .92 to 5 .5 .94 no increment was 

also granted to him. 

3. 	I have heard MISS Sankari £as. learned counsel for 

the applicanL at length and also Mr A.Deb Roy. learned 

Sr.C.G.S.0 for the respondents. MISS Das,learned counsel 

for the applicant submitted that the respondents acted 

in a most illegal fashion overlooking the relevant 

considerations.M±SS Das submitted that the for undergoing 

the diploma course in Handlooifl technology the applicant 

applied through proper channel. His application was 

forrarded and in due course the applicant was recommended 

foganting admission on a non cipendiary basis as per 

.• '• 	 theioer of the respondents and also issued in the 

interest. There is no justification for not giving 

Fm/the study leave, as admissible. Mr Deb Roy, learned 

uwaati 9flCh 

r.C.G.SC on 

dents rightly 

did not 

Cefltra MrnfltSt* 4bUfl 

13 

the other hand subrni.tted that the respon-

rejected the study leave of the applicant 

complete the 5 years regular service 

contd..S 
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and the pci lod of probation and referred to U -c rules 

relating t. the cOri'itionS for grant of study leave. 

Chanter VI of the Central Civil Services (Leave) Rules 

1972 provi es conditions for grant or study ledve. Rule 

52 of the said rules pertains to application for study 

leave. Rule 53 relates to sanction of study leave. 

Admittedly the application of the applicant Was processed 

and tl- reafter the competent authority including the 

respondents, the Government of India. Ministry of Textiles 

ecommendec] the applicant for taking admission on non 

stipendiary basis. Naturally when order was issued the 

applicant joined the course with the kriot.rledge of the 

respondents. Under sub-rule S of Rule 50(i) study leave 

may be granted to the Government servant 'ho has satisfac-

torily corn1leted the period of probation and has rendered 

not less tIin five wars regular service inclucUng the 

priod of probation under the Government. The applicant 

was appointed earlier in a substantive capacity vide 

order 6.6.C5 and he ias assigned with higher responsibility. 

Legal po1icis are laid down in the rules. In the circum-

stances the respondents instead of taking a sententious view 

ought to have looked into the substance of the rule and 

necessarily grant him the ,study leave. Mr 1b Roy, learrd 

Sr.C.G.SC submitted that study leave has also a prescrid 

iimit which ordinarily be for 12 months at a time and when 

1t is a fit case for extending theoberiefit. The applicant 

by now has already compl ted the course and there was not 

j 	ification for not regularising the period of absence. 

Th e~,/fr.g' Si  'eents  are accordingly directed toregularise his 

levericc1 by granting him study leave as admissible, 	-V 

or in aid c;f the provisionot the leave rules. The 
- _ 

applicant cannot be denied with increments and the 

Tj 

I 	 • $ 	

contd..6 
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due salary only on the ground mentioned . Tho higher 

education lts.li ts an asset to the department and the 

department can u 	and take benefit from his skill and 

educational qualJication. I also dc not find any 

justification ±c changing the date of substantive 

appointment of 	applicant from 1.4.88 to 7.6.90. 

The substantive .ppointment was fixed on 1.4'.88 and no 

reason assigned s to how it Was again cha ad without 

taking the appli;ant into confidence 	the circumstances 

the impugned communication dated 28.2.2001 ref ixing the 

date of substantive apiDointment of the applicant as 

7.6.90 in place E 1.4.08 is set aside and guahed_. The - 	- 
resondents are Lirec ted tegularisJthe period, of 

absanceduringI-  is training with all benefits of pay. 

and allcwances. 

The appl.i at.tcn is allowed to the extent indicated. 

Tr ishall, 

 

hc ver, 	no order as to costs 

. 	 .40 - 
Sd/ VICE CHAIRMAN 

/ 
pg 	 \encJ buwah ati 	

1 

a 

1 6c t1ZWE4 
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ANNEXURE. CEIfljKAL A1iTh1}MSTRATIVE TRIBUNAL, GUWAJ-JATI BENCH 
GUWAHATI 

E.P. No.2/2008 in Original Application No.133 of 2001 	tit,  

Date of Order: This the 201h Day of February, 2009 

HON'BLE MR.MANORANJAN MOHANTY, VICECHA1RMAN 

Shri Utpal Sutradhar 
,S/o Late Dinahaiidlu Sutradhar 
C al'penter 
Office of the Deputy Director 
Weaver's Service Centre 
Ministry of Textile 
Govt of India, Agartala 
P.O.- Shainali Bazar 
P.S.- West Agartala 
Pin Code- 799006, Tripura) 

Applicajit 

By Advocate: Mr. Adil Ahmed, Mr. Nuruddin Ahmed and Ms. S. Das Choudhury. 

- VERSUS- 

The Union of India 
Represented by the Development 
Commissioner for Handloom 
Ministry of Textile 
Government of India 
(Udyog Bhavan) 
New Delhi- 110011. 

The Director 
Weavers Service Centre 
Ministry of Textile 
I.I.H.T. Campus 
Jawahar Nagar 
Khanapara, Guwahati- 781002. 

The Deputy Director 
Weavers Service Centre 
Gurkhabasti, Agartala 
Pin- 799006. 

The Assistant Director 
Office of the Development 
Conimjssjoier for Handiloom 
Government of India 
Ministry of Textile 
Udyog Bhavan 
New Delhi- 110011. 

By Advoi 	Mr. G. Baishya, 

Centra' Admjnt, Tura 
1 11  

! 3 AUG 2009 

(rT 
J3t1Jtt41 : r-.----...___ 	-. 
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Respondents 

'' 	

•') 

- 	 Al 1i:io 
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"The substantive appointment was fixed 
on 01.04.1988 and no reason assigned as to how 
it was again changed without taking the 
applicant in to confidence. In the circumstances 
the impugned communication dated 28.02.2001 
refixing the date of substantive appointment of 
he applicant as 07.06.1990 in place of 
1.04.1988 is set aside and quashed. The 

jespondents are directed to regularize the period 
of absence during his training with all benefits 
of pay and allowances". 

/ 
/ 

/1 	 ORDER(ORAL) 

/ 	
20.02.2009 

Heard Mr. N. Ahmed, learned counsel appearing for the Applicant 

and Mr. G. Baishya Learned Sr. Standing Counsel representing the Respondents. 

2. O.A.No.1 33 of 2001 filed by the present Applicant was disposed of 

on P March, 2002. The relevant portion of the said order dated P March 2002 

reads as under:- 

3. 	The Respondents having not given the required/Consequential 

benefit to the Applicant, he has filed the present Execution Petition No.2 of 

2008. 
V 

'V 

By way of filing reply in the present Execution Petition No.2 of 

2008, the Respondents have disclosed that steps were taken by them 
- 	- - 	 - 	 )A(V) 	I'l 	Hrr'h1p 

(Respondents) to challenge the aforesaid order aa eu ui.v.'uv. iii 

Gauhati High Court and, as it appears, the said Writ Petition has been misplaced 
07 it annears that the Respondents took 

(attfle ruing sag 	tILL r1Jv'Lit ,J-i, 

u1AstePs in the matter since 2002. They even failed to take any action after 

r 1Eipt of notice in the present Execution Petition No.2 of 2008. 

In the aforesaid premises. Respondents are directed to comply with 

-f---- 
the order dated P March, 2002 of this Tribunal (rendered in O.A. No.133 of 

2001) by end of April 2009 under intimation to the Applicant. 

6. 	With the aforesaid direction, this Execution Petition No. 2 of 2008 

stands 

Al •i; 

ADV OI  
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/ 
/ 

I,  

/ 

/
/ 7. 

Send Copies of this order to the Applicant and to all the 
Respondents Free copies of this order he Supplied to Advocates of both 

e ul A3kes.  

M.R.0 	Tv 

TRUE COPY 
[ 

Section Officer (Judi) 
Central Admtnstrative- Tribtrnaf 

iiiEt 	1t3 
Guwahati Bench 

F1f,T'tIGuwahati-5 

/ Centra, A4mjnj,, Mumi 

WG 

uwahal, Bench 

i; 	
VD  

14pVO 



ANNFXURE- 

-TYPED COPY- 

Government of India 

Ministry of Textiles 

Weaver's Service Centre 

hEfT Campus 

Jawahar Nagar, Khanapara 

National Highway No.37 

Guwahati-78 1022 

Centrai Aciminitretp 13unL 

13 AUG 2MO/ 
U1 4L1 : 

Guwahati Bench 

PH: (0361) 230-3568; FAX; 0361-2302599 

No. WSC/GAU/HCIUS- 1(70)/2008/836 
	

Dated April 30, 2009 

To 

The Officer-in-Charge 

Weaver's Service Centre 

Agartala 

Sub- Forwarding of copy of Notice of the Hon'ble CAT, Guwahati-regarding 

Sir, 

Please refer to your letter No. WSC/AGT/P (61)/9/441 dated 6-4-09 

forwarding therewith all order of the Hon'ble Central Administrative Tribunal, 

Guwahati Bench, Guwahati vide letter No. CAT/GHYIjudIJi 166 dated 17-3-09 

directing the respondents authority to comply the order dated 1-3-02 (rendered in 

O.A. No. 133 of 2001) by the end of April'09 in respect of petition filed by Shri 

Utpal Sutradhar, carpenter of your office. 

In this connection, it has already been stated vide this office letter of 

even No dated 2714/2009 that the matter has been forwarded to competent authority 

for approval. You might have been aware that approval of the DOPT is required 

before implementation of Hon'ble Court order, Since the matter is under 

considerition of the highest authority, it will take some time for getting approval. 

Soon after receipt of the communication from the concerned authority in this respect, 

the mattr will be intimated to you. 



Accordingly, you are requested to please inform the position to Shri Utpal 

Sutradliar, carpenter of your centre. 

Yours faithfully 

Illegible 

Sd! 

(S.P. Singh) 

Director 

Ulpal Sutradhar, carpenter, WSC, Agartala for his information 

The Addi. Development Commissioner for Handlooms 

Office of the D.C.(H). Udyog bhavan. New Delhi-i 10011 

(S.P.Singh) 

: 

I 	
Director 

f ~E-7  

I 	
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Government of India 

Ministry of Ttile. 
Wtaver.' Service Centrt 

I I H 7 Campus 
Jawohor Nogcr 1  Khaporo 

Notional Highway No. 37 

(uwahtj781 022 
PH: (0 l230-358 F: 031-2302599 

:: ru .• 	•" 	
' 	:' .. 

.5.' 
'-J 	''(.• 	li;'• 

y5 .  

No. WSC/GAU/kC/U5(7Q),2QQB/ 	i'v 
	

bat4 April 30, 2009 

The Officer-in-Charg 

service Ce.nfre, 
Aoartula 

5ub; 	 jhHbccATGuwahctI_rexcnjn 
SIr, 

fr, lu yuur k#t' Ncj. WC1 1Ar/fl(6)/.9/441 d4cd 6-'11'09 

forwarding therewith on order of the Hon'ble Central Administrative Tribunal, Guwohati 
ench, Guwahotl 	vide. letter 	No. CAT/GHY/judl/1166 doted 17-3-09 directing the 

respondents outhority to comply the order dated 1-3-02 (renderd in O.A. No. 133 of 
2001) by the cad of April'09 in respect of execution of petition ffled by Shri titpoi 
Sutrudhor, Carpenter of your office, 

In this connection, it has already been stated vidc this office letter o f even 
No. doted 27R/2009 that the mater hus b forwarded IC competent outhort; fc'r 

opprov&. You mighi have been aware that approval of Inc bOPT is requird before 

mplemervtotIor of Honble Court order . Since the mutter is under consideration of the 

highest authority, it will take some ti1-re for getting approval. Soon offer receipt of the 
communication from the concerned authority in this rcpec1 - , the matter will be intimated to 
you. 

Accordingly, you ore requested to pleac inform the position to Shri Utpcl 
Sutradhar, Carpenter df your centre. 

Yours faithfully, 

(S.t 	irti) 
birector 

ShriUtpol jytradhor, Carpenter, WSC., Agartalo for,  his information 
The Add I. bev&opme.n't Commissioner for Handlooms, 

Office of the b.C. (H), Udyog Phavan, New bclhi-11001i 

($.P. Singh) 
birector 

AtTEST ED 

WvOC4TB 
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'File in Curt 	
IN THE CENTRAL ADMINISTRAT TRIBUNAL 

GUWAHATI BENCH 

IN THE MATFER OF' 

FGuwahati

eT 	
Contempt Petition No. 8 of 2009 
In 0. A. NO.133 of 2001 
E.P. No. 2 of 2008. 

Sri Utpal Sutradhar 

ench
.......Petitioner 

- Versus - 

Union of India & Ors. 

Contemners/ Respondents 

AND- 

IN THE MA'ITER OF: 

Affidavit in reply submitted by the Respondents No. '2W- 

citr eJA r&ft. 

WRI'ITEN STATEMENT 

The humble answering respondents 

submit his affidavit as follows: 

(a) 	That I 	 A,  1- 

p) 

and Respondents No. 2- 	in the above contempt petition. Save and 

except whatever is specifically admitted in the affidavit rests may be 

treated as total denial. The statements which are not borne on records 

are also denied and the applicants are put to the strictest proof thereof. 

That with regard to the statements made in paragraph 1 & 2 

of the Contempt Petition the Respondent do not offer any comment. 

/ 3. That with regard to the statements made in paragraph 3 of 

the Contempt Petition the answering respondents most respectfully beg 

to submit that soon after receipt of the order of the Hon'ble Central 



2 

Administrative Tribunal, Guwahati Bench, Guwahati dated 20.02.2009, 

this office has referred the matter to the highest authority for execution 

of the order of the Hon'ble Court. It is true that no orders is implemented 

by the concerned departments/Ministries without first referring the 

matter to the Department of Legal Affairs for advice and to Department of 

Personnel and Trpining. In this connection O.M. of the Govt. of India, 

Depth of Personnel & Training & Training O.M.No.28027/9/99-Estt.(A) 

C -- 

r 

t 
: 

Ct 
4- 
C 

0 

1.5.2000 may kindly be referred to (Enclosed as Annexure-A). 

t That with regard to the statements made in paragraph 4 of 

f I lie. Contempt Petition the answering respondents most respectfully beg 

.j o submit that the higher authority has conveyed his approval vide letter 

c 4o.C-18014/ 1/2001-DCH/Estt.II dated 29.07.2009 after getting advice 

rom the Ministry of Law & Justice (Department of Legal Affairs), Shastri 

Bhawan, New Delhi may kindly be referred to (copy enclosed in 

Annexure-B). There is no question about not to respect the order of the 

Hon'ble Court and never to think disobey the order of the Hon'ble Court. 

It is also true that this office took steps to challenge the 

order dated 01.03.2002 in O.A.No.133 of 2001 before the Hon'bie 

Gauhati High Court, Guwahati through Shri B.M.Choudhury, Addl. 

Central Govt. Standing Counsel, Gauhati High Court, Guwahati vide Si. 

No. 1118 of 2002 on 2.9.2002. In this connection, a letter received from 

Shii B.M.Choudhury stating that he has filed the writ petition before the 

Gauhati High Court, Guwahati may kindly be referred to (copy enclosed 

Annexure-C) and a legal fee bill paid to Shri Choudhury dated 

18.11.2002 (copy enclosed in Annexure-D). 

5. 	That with regard to the statements made in paragraph 5 of 

the Contempt Petition the answering respondents most respectfully beg 

submit that this respondent never dare to disrespect, disregards and 

ALP 
..$1ST 	

011&ECTOR (PK06.) 
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disobey to the order passed by the Hon'ble Tribunal in the impugned 

order of the Hon'ble Court as passed on 01.03.2002 in O.a. 133 of 2001. 

However, as per the opinion of the legal expert, this office approached 

before Gauhati High Court, Guwahati as stated at pam 4 above. This 

office tried to produce relevant documents before Hon'ble Tribunal during 

the course of hearing of the Execution Petition No.2 of 2008, but it has 

not been subsisted before the Hon'ble Court. The Respondents have 

already taken necessary steps to implement the order of the Hon'ble 

Court. In this connection, this office letter No. WSC/GU/HC/US-

1(70)/2008/ 17 18-20 dated 6/7-8-2009 may please be referred to (copy 

enclosed in Annexure-E. 

L•J 	 6. 	That with regath to the statements made in paragraph 3 of 

the Contempt Petition the answering respondents most respectfully beg 

to submit that necessary action for implementation of the order of the 

Hon'ble Court has already been issued and the respondents authority 

a. 	 has already passed direction to the concerned respondent i.e. the 

Officer-in-Charge, Weavers' Service Centre, Agartala for aranting the 
as admissible or aid of the provision of the leave rule, 

study leav4áftr óbTñllcitióhTfrñii the pli6èiit Further, it is 

to state that the contemners/Respondents have no williull and 

deliberate disregard and disrespect of the orders dated 0 1.03.2002 and 

dated 01.03.2002 and dated 20.02.2009 passed by the Hon'ble Tribunal 

but delayed some extend of time. Accordingly, the humble respondent 

earnestly request your Lordship to exempt from appearing in person by 

the respondent authorities before the Hon'ble Tribunal keeping in view 

that necessary orders for implementation of the Hon'ble Court has been 

made. 

Y? I VY- I IV 

IA ML 
&SSISTANT DIRECTOR 0yKO1i1 
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7. 	That this affidavit in reply has been made bona fide and for 

the ends of justice and equity. 

It is therefore humbly prayed before 

this Hon'ble Tribunal that the present 

contempt petition filed by the petitioner 

may be dismissed. 

tITANT DIRECTOR (1kO.p 
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30 OCT 2009 

Guwahati Bench 

AFFIDAVIT 

ISbn 	 LFjLL 	 at 

present working as 	W j1) c.Jr- C ) 	 at 

q1taAl who is one of the respondent No., ...in this Contempt 

Petition by the competent authority to take steps and file affidavit in 

reply on behalf of all the contemners/ respondents in this Contempt 

Petition and hence competent to sign this affidavit do hereby solemnly 

affirm and state that the statement made in paragraph 	 are 

true to my knowledge and belief those made in paragraph 	..... 

being matter of records are true to my information derived therefrom 

and rest are my humble submission before this Hon'ble Tribunal. I 

have not suppressed any material facts. 

And I sign this affidavit on this 	Day of 	2009 

Identified by 
IT 

ALAL 
çTqT4 ,gT IMP P('TflP (OC. 

Deponent 

V41r,LWE 

iUt& 
r 
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rcentr d;;%rat;  

Guwabat 

F 
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Gave 	nzt 

r'n 

i 	çr. 

Cutnn 2 2 

q4W\4 	A 

NSS8 A MiflISttY or vin1ce tui

thc Nat
s Scheme, 1987 has afready been ciieontititicd w

fro 	
l0-I992 and no revision of rate of in(crcst pnyablc to 

positors on (tie earlier depositS has been made. The present rate - 
interest is 11 % and. the depositors shall be entitled to same rate.. 

I' 	I 	
interest on the deposits made prior to the discontinuance of tht 

scheme 
It is requested that this, clarification should brought to the 

notice Of at! concerned for necessary action. Receipt of the letter may 
be acknowledged 

159 
G.I..Dept. ifPer.'& Trg4,'O..M No.28027i9I99Est. (A), 

• dated 175-2000 

Ministry of Law and DoP & T to be consulted before 
hnplemeflthig Court orders 

The undersigned is directed to 'say that-il has come to the nuti 

of this dCpio twcnt unit In caseS 'hcrc the Courts have pnsscd oidy 
against the (h,vernniGItt of India 11stnietkifl, the iuImliiiti iilve Mlnh. 

• ' 	uy/Departll)CIit tins not consulted the. Law Min 	n istry o the i1inistioii' 

• . 	
filing appeal against such orders, before implcenefliation of suCh 

orders. 
2; 

The matter has been conidercd in this Department and it hr 1  
ft been decided that 'whenever there is any Court. 'order against 

• 	
ructiOnS on service matters, the adi,iinistr 

Government of India inst 	
l 

tivc Ministry/DCPartfl n/Office shall consult' the Department of Ii 
gal Affairs and the Department of' Personnel and Training on the 

question of tiling appeal against such an order, as far as possible, well. 
in time, that is before the time limit, if any, prcscribel in such order 
or before the time limit for tiling appeal No such orders ch ill be an-
plemented by the concerned DepartmefltS/Mim5tn1t without first re 
ferring the matter to the Department of Legal Affairs for,  idvice and to 

Department of Personnel and Training 
The Ministrics/DeParteits are. r.equçsted to note'the above 

instrUCtlOflS for strict compliance 

4 These instructiOnS are issued in consultation with the 
C & AG, in regard to its applicabilitY to Indian Audit and Accounts 

Department 

1'f10 óP/,1s421W, iLjcaua u'a 

4! ,  

SA 

I 	 I 

7.4 
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BY SPEED POST/FAX 

COURT. CASE 

-I 

. 	... 	 OUT TO-DAY. 

No.C-18014/1/2001-DCH/Estt. 

	

Government of India 	 q. 
Ministry of Textiles  

Office of the Development commissioner for Ham loom3— . --.---- 

Udyog Bhavan, New Delhi 
Dated the 2h July, 2009. 

To 

Shri S.P. Singh 
Director 
Weavers' Service Centre 
Jawahamagar, Khanapara 
Guwahati — 781 011. 

Sub: Execution of Petition No.2/88 in O.A.No.133/2001 - Utpal Sutradhar V/s. Union 
of India & Others - Reg. 

Sir, 

Please refer to your letter No.WSC/GAU/CAT/LJS-1(70)/08/1376 dated the 9 '  

July, 2009 on the above cited subject. 

2. 	In this connection you are directed to comply with the order dated 1st  March, 2002 
passed by the Hon'ble Central Administrative Tribunal, Guwahati Bench, G.uwahati 
rendered in Q.A.No.133 of 2001 immediately as. advised by Ministry of Law & Justice 
(Department of Legal Affairs), Shastri Bhavan, New Delhi. While implementing the 
order, Shri Upal Sutradhar's seniority position in the list must not be hampered in any 
case and this should be in order. Further, the Action Taken Report must be submitted to 
the undersigned. This may please be treated as most immediate. 

Yours faihilly, 

DUCT 

I 	t.. 

,..J 

Addl. Development 
TcKumar Tha) 

r for Handlooms 
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3 j' c*' 	Guwahati Bench 014 Ulubari Post Office, 	I 
r41 	Dr. K Kakoli Road 

Ad I 	----UTubarf 

	

9Mddltlonal Central Govt. Standing counsel 	 GuWáhati -.78.1 007 
Gauhoti High Court, Guwahail-781 001. 	 Phone :(0361)548659 (R) 

Jmail - bmchoudhury@rcdiffmail.com  

To 	 OtL; IS-H• 02_. 

The Director. 

Weavers' Service Centre 

Jawahar Nagar . 

Khanapara 781022. 

Ir 

Sub:- UOI vs UtpalSutradhar 

Ref:- WSC/Gau/HC/US-12 (70)12002/3042 

Date: 28.11.2002 

Sir 

Please find herewith. a copy of petition filed in the 

above mentioned case in the Hon'ble High Court. 

Also find herewith my advance bill in triplicate for 

your necessary action. 

Thanking You 

Yours faithfully 

gttO1-. 
• . Bharadwaj Mri 	Choudhury 

• 	
. 

(Advocate) 

i**1WAt 

a& 

Taw' 	Epa 
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--LEGAL FEE BILL / 
Hill il' ftc lii' Sit I.3haradvaj M tiia I ClIoudhur) Additibual Senior Central Government Standing, Cuiiiisel, 

Gau hati High Court, Guwaliali 

Appcalaltcciii' helial ii 	 J-. -O 	I  ( ig-  to 2- 	cL1 	- -'9 o 

Naiiii.JNiiij,Iier olilic case 	 CivilRiilc No. 	 of 200 

Misc Case No. 	o200 

Petitioner/Applicaut 

Rcspondeiit, 
l)aR' (iI/\lip(ii;IiJcc 	 ., 

IJate of 1)isposa I  

IN II IF CO(JRF OF I-IIN'I)LE JUSTICE 	(COURT NO) 	: I 	Counsek hea,ring fee as per Clause VIII (1) : . tfc/ 	2-S F 	Rs  
Adililional hearing ic as per Clause VIII (1) Rs.325.00 per day 	Rs, 

2 	Lena I lee lbr Drafting of Written Statement/Affidavit in opposition as 
per VIII (XII) 	 Rs. 	i'oOb 

(li) Legal Ii2e for Dralliiig olAdditional Written Statmeiit/A11idavit in 

PPOSIJ(H 1  as per Clause VII1 (XII) 	 Rs. 
Legal te for Drafting Petition for Vacating stay/Misc Petition as per 
Clausc VIII (XII) 	 Rs, 

:t 	I egal ftc as per Clause VIII (3) 	 Rs. 
Legal Ix as per Clause IX (I) for appearance out of Head Quarters 	Rs. 
Legal tc as per Clause IX (2) for appearance Out of .1-lead Qurters 	Rs, 
Consultation and preparation of the case involving Ardous work as per 
Clause XIII (4) 	 Rs. 
Icc on WriticiiOpiniøii as per Clause VIII (Xl) 	 Rs. 
Clerkage as per Clause X 10% of Rs... ..P ' 	 Rs. 1570 (D 
Cost of papers. tYping, stamps, certified copy as per Clause XI 	 Rs. 	crb 
Misc incidental 1  expenses/out of Pocket expenses as per Clause XI 	. Rs. 'O' '0 

Total 	k 

Less Advance 	Its.' 

Grand Total 	Its. 	00 
(RupcesTl/'2... 	 L) .......................................................(offly) 
Cci 6 lied that the amount claimed in this bill is in accordance with the Govt of India, Mimistiy of Law,' 
Justice and (oiiipamiv AlIiirs, Dept of Legal Affairs OMF.N 	(I) 99-JudI. Dated 24..99 V.  

l)aied (Jiiv,Iiiii the ...t. ..................200 	 (Bliara"MrinallJury) 

	

" 	Additional S t Standing 

Counsel, Gauhati 1-ugh Court. 

... I're-Rcecipt 	 . 	 . 

Received a siun of Rs.................. 	 .... .0 
) oiiI' 	

(1Ihirnhj1rii,lIiiiillii'), 
Mclitionnl Senior Cuntriml Uovt 	iiinliiig 

.SSISTAIIIT DIECTOR 	ltd.a 	C.ounsU (unIt iii I li h ( otimi 

P K '.- - 54 96 Yq 

I A;L'I. 	gaj 

Zr 
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BY FAX 
r 	 Government of India 

Ministry of Textiles 

\a 	
Weavers' Service Centre 

I I H T Campus 
Bench 	Jawahar Nagar, Khanaparo 

National Highway No. 37 

Guwahati-781 022 
PH: (0361) 230-3586; FAX 0361-2302599 

No. WSC/GAU/HC/u5-1(70)/2008/1 t, 	 bated August 6, 2009 
To, 	 L7t._40 

The Off icer-:in-Charge, 

Weavers' Senvice Centre, 
Aqcrtala 

Sub: Execution of petition No. 2/08 in O.A. No. 133/2001- Utpal 
Sutradhar Vs Union of India & other - regarding 

Sir, 

Please refer to the subject cited above. In this connection , I am forwarding 
herewith a copy of letter received from the office of the D.C. (Handlooms), New Delhi vide 
No. C-18014/i/2001-DCH/E-II dated 29-07-09 directing the respondent authority to 

comply with the order dated isty March, 2002 passed by the Hon'ble Central Administrative 
Tribunal, Guwaliati Bench ,Guwahati rendered in O.A. No. 133 of 2001 immediately as advised• 
by Ministry of Law, & Justice (Department of Legal Affairs, New Delhi. The copy of the 
order is already with you. Hence , you are requested to take necessary action on top priority 
basis in accordance with The order passed on dated 01-03-2002 by the Hon'bfe 
Central Administrative Tribunal, Guwahati Bench, Guwahati on the following points viz; 

(i) 	Arrange to re9ularize his period of absence during training by 
granting him Study Leave as admissible, or in aid of the provisions of the leave rules. 

(2) As the powers for granting the study leave is vested with the 
Ministry//Department of the Central '&overnment, you may please I

obtain the application 
from Shri U. Sutradhar , Carpenter if not submitted earlier of your office and forward the 

same to the concerned authority for necessary action. After necessary regularization of 

period of absence, periodical increment due w.e.f. 5-5-92 to 5-5-94 may be granted at your 
end and arrange to release all benefits of'pay & allowance as per rules. 

End: As above 
Yours fcjfjifully, 

(S.P. 54H) 

Director 
Copy to; 

1. The AddI. Development  
Bhavan, New belhi 	

1mi0!1er for Handlooms Ud 

SIM 	2. Sri 	

or his information.. 

rpenter, WC is inro L'P& Sutradhar, C ., Agartala f or 

A' 	

-.'. 	 Io 

(S.P. SH) 
birecto 

¶v 



0 

.entra c mn' 

 
Tribun 

¶ \ 
3d 1' 

-. 

IN THE CENTRAL ADMINISTRATI%JE TRIBUNAL 
GUWAHATI BENCH 

IN THE MNITEROF: 
Contempt Petition No. 8 of 2009 
In 0. A. NO.133 of 2001 
E.P. No. 2 of 2008. 

Sri Utpal Sutradhar 

Petitioner 

- Versus - 

Union of India & Ors. 

ontemners/ Respondents 

AND- 

IN THE MA1TER OF: 

Memorandum submitted by the counsel for the 

Respondents/alleged contemners. 

In the above Contempt Petition the counsel for the 

Respondents files the following documents : - 

Letter No. WSC/Gau/CAT/W...1(70)/80/2170 dated 16.9.2009. 

Letter No. WSC/ AGT/ P-(6 l)/ 09/2210 dated 14.9.2009. 

The letter No. WSC/AGT/P(61)/09/2210 dated 14.9.2009, 

it is seen that as per direction given by the Honbie Central 

Adminjstive Tribunal, Guwahaj Bench vide Oiigirial Application 

011  

No.133 of 2001 and date of order 01.03.2002 the financial benefits like 

increments for the said period etc. have also been regulariseci and sent to 

the Pay & Accounts Office (Textiles) Koilcata. 

Filed by 	
OJ?c 

Kankan Das 
AddL C.G.S.0 

Central Administrative Tribunal 
Guwahali Bench. 



antral Adrnnktratve7jbun& 
n* 

1 

I 	Government of India, 
	 0 

Ministry of Textiles, 
Weavers' Service Centre 	I  
*Jd.Wt.L1dJI1t,U ,fl.11Ildpdld. 

Guwahati-781022 
Phone: (0361) 2302599, 2303586, 2303189 ,Fax: 2302599 

//rso. WSC/GAU/CAT/US-1(70)/08/ 43Q 	Dated September 16, 2009 
/jTo, 

( 	Shri K.K. Das, 
Akidi.. Central Govt. Standing Counsel, 
Central Administrative Tribunal, 
duwahati Bench, Guwahati 

Sub: Contempt Petition No. 8/2009 (O.A. No. 133/200 1, 
E.P. 2/2008- Petitioner Shri Utpal Sutradhar- regarding 

Sr, 

Please refer to 	this office letter No. USC/gau/CAT/US- 
1(70)108/2040-41 dated 10-09-2009 on the above subject. 

In this connection, I am enclosing herewith a Xerox copy of letter 
NO. W5C/AGT/P(61)/09/2210 dated 14-09-09 received from the Officer-in-
Cliarge, Weavers' Service Centre, Agartala (wherein the Petitioner Shri Utpal 
Si.itradhar works) , conveying the regularization of leave as per the norms and 
diection •given by the Central Administrative Tribunal, Giuwahati Bench, 
Guwahati vide original application No. 133 of 2001 dated 0 1-0302002. The 
fuancia1 benefits like increments for the said period etc also have been 
regularized. 

You are, therefore requested to please incorporate the same while 
preparing parawise comments against the contempt Petition for defend the 
petition in favour of Govt. of India. 

Yours faithfully, 
End: As above 	 (.:!J\ 

S.P. SflGH) 
Director 

Copy to: 	1. The Addi. Development Commissioner for Handlooms, 
Udyog Bhavan, New Delhi 

2. The Officer-in-Charge, WSC., Agartala 

7 
(S.F. SINGH) 

Director 

(PRO 

GoV 	
(t 

i 



GOVERNMENT OF INDIA 
/ 	 MINISTRY OF TEXTILES 

OFFIC OF THE DEVELOPMENT COMMISSIONER FOR HANDLOOMS 

/ 	WEAVERS' SERVICE CENTRE / 
G,pRKHABASTI, KIJNJABAN 

\ 	 AGARTALA - 799 006 

2_/ 	 J e: 
/ 

14-09-09. ____•7 -..,-. 

• (E.Z), 
rviäe Centre 
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Guwahati. 

Sub: Execution of petion No. 2/08 in O.A. No. 133/2001-Utpal 
Sutradhar Vs Union of India & other-regarding. 

Sir, 

2 ri OCT 20[2 

GuWaha3j Bench 

Kindly refer to your letter No. WSC/GAU/HC/US-1(70)2008/1718 dated 6/7-08-09 and No.C-
18014/1I2001-DCH/EII dated 29-07-2009 of office of the D.C:H., New Delhi, on the subjected cited 
above. In this context, while going through the service records of Shri Utpal Sutradhar,. Carpenter it 
is observed that the leave applicátion pertaining to the period from 22-07-92 to 05-05-94 (E.O.L.) 
was not found and the same has been now obtained and placed in the records of the concerned. 

The leave period mentioned as below are herewith regularized and necessary entries made 
in the service book of the concerned as per the norms and direction given by the Central 
Administrative Tribunal, Guwahati Bench vide original application No.133 of 2001 and date of order 
01-03-2002. The Inancial benefits like increments for the said period etc. also have been 
regularized and send to the Pay & Accounts Office (Textiles), Kolkata for further payment to the 
concerned. 

E.L. 18 days w.e.f 12-08-91 to 29-08-91. 
ii. 	E.O.L. w.e:f. 30-08-91 to 10-10-91 reported for duty on 11-10-91. 

Attended duty w.e.f. 1 1-10-91 to 08-1 1-91 during vacation of Institute. 
iv. 	E.O.L. w.e.f. 09-1 1-91 to 04-05-92 and reported for duty on 05-05-92. 
V. 	Attended duty w.e.f. 05-05-92 to 21-07-92. 
vi. 	E.O.L. w.e.f. 22-07-92 to 05-05-94 reported for duty on 06-05-94. 

This is for your kind information/perusal and necessary action at your end, as per rules and 
norms. 

Yours faithfully 

End: As above 

bMl 	
(S. ARUN KU3IAR PANDU) '- 

Copy to: 
	 OFFICER-IN-CHARGE 

The Hon'ble Vice Chairman, C.A.T., Guwahati Bench for information and kind perusal. 
The Development Commissioner for Handlooms, New Delhi for information. 
Shri Utpäl Sutradhar, Carpenter, W.S.C., Agartala: 

onJfjJe Qftftencerned. 

\&r 

I i-i1L. 
lara 

(raha 22. 

/ 
(S. ARUN KUMAR PANDU) 

OFFICER-IN-CHARGE 



IN THE MATI'ER OF: 

CONTEMPT PETITION No 8 of 2009 

In OA. No. 133 612001 

E.P. No. 2of 2008. 

Sri Utpal Sutradhar 

• ..... pètitiOne 

- 	Versus - 

Unionof India &Ors.  

Contemnors/Respondents 

AND-. 

INTHEMATROF; 

2ND AFFIDAVIT IN REPLY FILED BY THE 

CONTEMNERS/RESPONDENTS 2 & 3 

WRITrEN STATEMENT 

/ 

The humble answering iespondents 

Submit his affidavit as follows 

1. 	(a) That I' Shri. S.P. 	Singh, 	birector, Weavers' Service Centre, 

Guwahati and Respondents No 2 	in the above contempt petition 

Save and except whatever is specifically admitted in the affidavit rests 

may be treated as' total denial. The statements which ar 'nOt borne on 

y 	 records are also denied and the applicants are put to the strictest proof 

thereo, ' 	 ' 	' 	 • 	" 	': 	• 	, 

- 

S.  
- 

;. 	 . 	 .• 	 " 	' 	' c • 	• 	' 	. 	 '' 	 . 	. 	.'• 	 ' 	 ' 	' 



4 	 . 	 . 

i 	 . 

That with regard to the statements made in paragraph 1 & 2 of the 

Contempt Petition the Respondent do not offer any comment. 

That with regard to the statement made in paragraph 3 of the 

Contempt Petition the answering respondents most respectfully, beg to 

submit the following :- 	 . 	. 

.A BRIEF NOTE IS GWEN BELOW FOR THE STEPS TAKEN BY THIS OFFICE AND 

HEAD QUARTER NEW DELHI WITH REFFERENCE TO THE EXECUTIOIN PET-ITION 

N0.2108.  

3. (a) This, office received order of the E.P.- 2/08 dated. 20-2-09 of the 

Hon'ble Central Administrative Tribunal, Guwahati . Bench, 

Guwahati from Section Officer (Judl). CAT, Guwahati on 20-3-09 

vide No. DESPATCH NO. CAT/GHY-JUDL .1164 dated 17-3-09 

(copy enclosed asANNEXURE-A). 

3. (B) Thisoffice forwarded the above order to our Head Quarter New 

Delhi for getting approval of the competent authority , vide this 

office letter No.WSC/GAU/CAT/US- 1(70)J08/627 dated 23/24-3-

09.(Copy enclosed as ANNEXURE-B). 

3. (C) The Officer-In-Charge, Weavers' Service Centre (WSC), Agartala 

was inforthed above  the action taken in the matter vide this office 

'letter No.WSC/GAU/HC/US-1(70)/2008/8088 10 dated .27-4-09 

alongwith forwarding the copy - to Sh. Utpal Suträdhar, Carpenter, 

WSC, Agartala and to Office of the Development Commissioner for 

Handlooms, New Delhi. The copy of the which is enclosed as 

ANNEXURE-C). 

(E.Z.) 	 . 	 ... 	. 
DIRECT 



3 (D) Another letter was addressed to Officer-In-Charge, Weavers 

Service Centre, Agartala was sent vide this office letter 

No WSC/GAU/HC/US- 1(70)/2008/836-839 dated 30-4-09, (copy 

encloseI as ANNEXURE-D) stating that the approyal of the DOP&T 

is required before implementation the Hon'ble Court Order Since 

• 

	

	the matter was unde consideration of the higher authority it will 

take -sqme time for getting approval of the competent authority, 

• the copy of which was • forwarded to Sh... Utpal Sutradhar, 

Carpenter, WSC?  Agartala as well to the Additional Development 

Commissioner for Handloom, New Delhi. 

3. (E)A ldtter vide No.C.18Q14/i/2001-DCH/Esstt-II dated-12-5-09 

Is received on 1-6-09 (copy enclosed as ANNEXURE-E) from Office 

of- the Develoment Commissiner for Handloom, NeW Delhi 

informihg this office that the matter was referred to DOP&T for 

advise The same was awaited also stating that guidelines of 

MinIstry of Law and Justice (Deptt. Of Legal Affairs). also needs to 

' be taen before implementation Of the Court Order. 

3. (F) A ltter' 'was written 'to Officer_-in Charge, Weav'ers' Serrice 

Centre, Agartala vide this office letter No.WSC/GAU/HC/US-

l(7O)/208/,l069-1071 dated '3 /4-6-09 (côy enclosed as 

ANNEXTJRE-F) informing that the status of the case has been 

forwarded to DOP&T for the advise in' this regard. The copy of 

which was i'orwarded to Sh. Utpal- Sutradhar, Carpenter, WSC, 

Agàrtala and Additional Development Commissioner for 

Handloom, New Delhi. ' 

3. (G) The approval of'the Competent Authority for ithplementation of 

t 	Hoh'ble Court order 'is received vide No.C-18014/1/2001- 

DI 
	OR 

I 	
/ 



DCH/Estt.IJ dated. 29-7-09 (copy .nclosed'as ANNXURE-G) which 

was received on 1 1-8-09 only (faxed copy received earlier 

3. (H) Necessary order was issued vide this office order No. 

WSC/GAU/HC/US-1(70)/2008./ 1718-20  dated 6/7-8-09 enclosed 

as ANNEXURE -H) addressed to Officer-in-Charge, Weavers' 

Service Centre, Agartala with an instruction to arrange to 

regu1ariz' his period of alsences during training by granting him 

study lave as admissible or in aid, of the provision of' the leave 

rule. 

3. (i) As per the above instruction the Weavers' Service Centre, 

Agartala has regularized the period of the absences by granting 

leave and financial benefit etc. which was communicated vide his 

letter dated 14-9-09 (copy enclosed as ANNEXURE -I). The 

financil' benefit like increment the said period etc. also being 

regularized and send to the Pay and Accounts office, Kolkata for 

paymer,t.  

3. (J) It wd.s confirmed that Weavers' Service Centre, Agartala. vide his 

letter No. WSC /AGT/ P6 1 / 09 /238'/ dated 30-10-09 (copy enclosed 

as ANNEXURE-J) has conveyed that a Demand Draft for financial 

benefit workout to an amount Rs. 72,446/- is received, on 

27-10-09.  

Thus the respondent/ contemnor has taken necessatr steps to 

implement the order of the Hon'ble Court However un-intentionally 

some exteit of time delay due to 
I

some procedural 'gap, for which the 

respondent 
- 	

authorities pray un-conditional apology. 

DIRECTOR (E2.)  

I 
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• 	 L. That this affidavit in reply has been  made bona.fide and for the 

ends of justice and equity. 	 - 

It is therefore humbly prayed before this 

Hori'ble Tribunal that the resent contempt 

• petition filed by the petitioner • may be 

dismissed. 

DIIECTOR (E2J. 

• 	 •':- 

5•r_• 	 4) 
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AFFIDAV'I.T 

I Shri S. P. Singh, at present working as Director at Weavers' 

Service Centre, Guwahati who is one of the respondent No. 2 in this 

Contempt Petition by the competent authority to take steps and file 

affidavit in reply on behalf of all the contemnors/respondents in this 

• Contempt Petition and hence competent to sign this affidavit do hereby 

solemnly affiim and state that the statement made in pa.ragraphJ!2-L 11 

• are true to my knowledge and belief those made in paragraph.. ..... 

Being matter I of records. are true to my information, derived there from 

and rest are ny humble submission before this -Ion'ble Tribunai. I have 

not suppressed any material facts. 

And I sign this affidavit on this. .2nd.... Day of.. .Novernber .......2009 

at Guwahati. 	. 

Identified by 

V" 	 S. SINGH 

• . 	J ¶' 	 DIRECTOR (E2.) 

Deponent 	. 

E 

• 	 • 	
...---:' 

• 	 • 

• 	
'.6- 

• 	 '. 	

. 

• 	 • 	 • 
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.
62 _ Government of India,  

:MitY ofTextiles, 	. 
Weavers Service Centre, 
Jawaharnagar,Khanapara, 

t . 	 Guwahati-78 1022 
Phone 2302599 2303586Fax 2302599 

: 	WSciGAU/CauS-1(7O)/08% L 	 Dated March 23, 2009 

ci 	To, 	 I  
.J:.,fldl. Development Commissioner 

For Handlooms, 
Office of the D C (Handlooms) 
UdyogBhavan, 
NeDelhi— 110011 

• 	 . 	
.5 	 . 	 . 

v 	Sub Execution of Petition No 2/08 in GA No 133/2001 - Utpal 
Sutradhar Vs Union of India & Others - regarding 

qp. Kindly find enclosed herewith a opy'of letter received from the Hon'ble Central . 	•. 	 . 	'. 	. 
Guwahati vide his office letter No. CAT/GHY/JUDL/164 -dated. 	. 17 

.. 	
-3-09 

,forwarded therewith an Order (oral) dated 	20-02-2009 of the Hon'ble Vice Chairman , Central 

iAdministrative Tribunal, Guwahati Bench, Guwatati on the above matter.  

The text of the order passed by the Hon'ble Tribunal under para 2 to 6 is reproduced 

below for your perusal 

"2 0 A No 133 of 2001 fled by the present Applicant was disposed of on I' March 2002 The 

relevant portion of the said order dated 1" March 2002 reads as under 

The Substantive appointment was fixed on 01-04 1988 and no reasons assigned s to 

io_ how it was again changed without taking, the applicant in to confidence In the 
S SSS  

circumstances the impunged communication dated 28-02 2001 refixing the dite 
5, 

of substantive appointment of the applicant as 07 7064990 In place of 01-04 1988 is 

set aside and quashed The respondents are directed to regularize the period of 

absence during his training with all benefits of pay and allowances" 

3 	 The Respondents having not given the required/consequential benefit to the Applicint, he has 

filed the present execution petition Ao. 2 of 2008 

4 	 By way of filing reply the present Execution petition No 2 of 2008 the Respondents ha c 

disclosed th it steps were taken by them (Respondents) to challenge the aforesaid order dated 01 03 2002 in the 

,Hon'blc Cauhati High Court and, as it appears, the said Write Petition has been mispl9ced ( at the filing stage) 

since November, 2002, It appears that the Respondents took no steps in the matter since 2002 They even failed 

to tike any'action after receipt of notice in the present Execution Petition No 2 of 2008 

D1tECTOI 	 a 

-- 	- 	.- "-' 	- 	- 	", 
 

3. 

-- S  

•1 
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In the aforesaid premises, Respondents are directed to comply with the order dated 1-3-2002 

of this Tribunal (rendered in O.A. No. 133 of 2001) by end of April. 2009 under intimation to the Applica 

6. 	
With the aforesaid direction, this Execution Petition No. 2 of 2008 stands disposed of' 

In this connection, lhespondents took no steps in the matter since 2002" under para 5 
of the above order is concemej, you may kindly refer the 'Brief statement about comply/not comply of 

order of the Hon'ble Court' furnished by this office, to Shri Gautam Baishya, Sr. Central Govt. Standing 

Counsel, CAT., (}uwahafi vide this office letter of even No. dated 26/27-6-2008 (copy enclosed ). 

Moreover, you may also refer this office letter of'even No. dated 4/16-2-2009 furnishing upto date 

report pertajpiiig to compliance of the order passed by the Hon'ble Court dated 2-1 -2009addressed to the 
CGSC., CAT., Guwahati. 

Considering the Order (oral) passed by the Hon'ble Vice Chainnan, CAT., Guwahatj as 

stated above and the various steps taken by this Dept. about which a brief not'-has already been 

communicated to the Higher authority (copy enclosed) , you are requested to kindly see that whether 
the present order is required to be implemented or to approach again Gauhati High Court for 
Challenging the order passed by the Hon'ble Tribunal dated 1-3-2002 for which the applicant has 

filed Execution Petition No. 2/2008 for implementation of the said order. In this connection, you may 
also refer this office letter of even No. dated 4/16-2-2009 (copy enclosed). 

You are therefore, requested to kindly inform this office course of action to 
be taken in the matter at the earliest. 

Yours faithfully, 

End: As above 	

(S.P. SH) 
DIRECT R. 

SZ1.)  IRE 	F,9  
ivt 

- 
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At 

n Govermefl of 'India 

Ministry of Textiles 

1/ 

	

	
Weavers Seriice Ceflfre 

r 	
IIHTcampus 	- 

Jawohar Nciga, Khanopara 

National Highway No. 37 

Guwahati-751 022 

pH: (0361) 230-36FAX 0361-2302599 

No. WSC/GAU/HC/US1(70)/2008/ 8o —O' 	Dated April 27,200 

To, 
The Officer-in-Charge, 

Wenver' Service Centre, 

AartiQ 

Sir, 	

pub: FqrwardLng of copy of Notice of . the Ho'ble CATwahatEr9Qrdifl9 

Please refer to your letter No. 
WSC/AGT/P(6 1)1-9/441 dated 6-4-09 

forwarding therewith an order of the Hon'ble Central Administrative Tribunal &uwohati 
Bench, Guwahati vide No. CAT/&HY/iudl4ll66 dated .17-3-09 serving deadline for 
execution of éourt order by the end of April'09 in respect of .Shri UtpaI Sutrodhar, 

• Carpenter of your office. 

• . 	
In this connection, this office.haS already takemup the mutter with the 

• Office of the b..C(H), New Delhi vide this office letter of even No. dated 23/24-032009. 
to convey the àpproval Of the, competent authority Soon after reeipt of the information 

in this respect the position vill be intimted t your for neceSS3rY action. 

Yours faithfully, 

(S.P. sIGH) 
Director 

Copyto 	
0 

Sri Vtpal Sutridhar, Corpenier, WSC.. Agortala for his information 

The Addi. Developmeflt ComrhisSiOfler for HandloomS, Udyog Bhavan, 

New Delhi 11001 I for his infonjiatiOfl and . neCeSsarY action. 

(S.P.4J&H) 

/N 	
• 	 f 	 birector 

O 	 • 	CTOR (E2.) 	 • 
- 

y' 

• 	

•0 	 - 	 - 	 .. 



r - 	
--------- _L_ _,, 

//)The kpq  

;)y  

Government of India 

Mirstr' of Te<t;les 

Weovers'5ervjce Centre 

ITT Cornpijc 
Jawohor t ,kiqor. Khcinopara 

Notional Highway No. 37 
Guwaoti.781 022 

hi I. 	 •' 	 - 	 - - 

~.YLt!t; FAX: 21-202522 
No. WscIGAu/iC/u51(70),2008, 	 bated April 30, 2009 
10, 

The Of ficer.jr,Chorge 	 , 

Wecivers Service Centre, 

9rJol 

Su 
 FoEwLq r dinqof rop of Notice of the Hor,ble CAT Guwhat,-rp 

Sir, 	 .
arCL 

Pienp refer to yoi r letfer No W5C1AGT1P(61)/91411 dated 6-4 09 forwardiflf) thprewh on order of he Honhle Central Administ r ative Tribunal Guwahaj Rench, Gtiah0tj vide. le tter No. CAT/GHY/jLJdl/1166 dafd 17-309 direc ting  the respondents authority to comply The orderdafcd 1302 (rendered in O,A. No. 133 of 200!) by The end of April'09 m respe.t of execution of petition filed by Shri Utpcl 
5utradh(r, Carpenter of your office 

In this connection it has ateadv hen stated vide this office letter of even 
No. doted 27/4/2009 that the mater h% f'orward.d to competent authority for .  
approval. You rniaht have been awore 4iat onnroval of the hOPT is required beforé' irnp$ -nenfafjon of Hnr'ble Court order Since the matter is undr consideration of the highest authority, it will take 'some timcfor gettirq approval. Soon after receipt of th co,mmunicitrnfl from the cricerried.auhor•y in this respcf, the matter will be intimated to you. 

Acc:ordirqlv you are rr'qiieted to please inform the pos'f'on to Shri Utpal 
Sutradhcr ,  Carpenter of your centre 

Yeurs faithfully, 

(5P3) 

-. 	 hirertor 

L5.hrfpal y trodhnr Crnpentr, wsc Aortla fr his information 
2 The Addl e l' pmcnt(7orn -n i s.-;ion er  for Uondloomc 

() C (1-1) tfr'1 Uhavan New 	hi 110011 

oc  
(5.P 	uh) 



S . 	 S•._S 

• 	 .:... 	By Speed Post/Fax 
• 	L............................. 	 Court Case 

Most Im medi ate/Out Today 

No.C-18014/l/2001-DCH/Estt.11 
Government of India 
Ministiy of Textiles 

Office of the DevelopIT1ent Comn-iissioner for .Handlooms 

Udyog Bhavan, New Delhi 
Dated the 12h May, 2009 

To 

V`Shn S.P. Singh 
Director 
Weavers' Service Centre, IIHT Campus, 
Jawahar Nagar, Kbanapara, 
National Highway No.37 
Guwahatj-781 022. 

Sub: Forwarding copy of Notice of Hdn'ble CAT. Guwahati - regarding. 

Sir, 

Please refer to copy of your letter No.WSC/GAU/HC/US-1(70)/2008/810 dated the 
April 27, 2008 through which you have conveyed that the Hon'b!e Central Administrative 
Tribunal, Guwahati Bench vide their communication No. CAT/GHY/Judl/i 166 dated 17.3.09 
served deadline for execution of court order by the end of April,.2009 in connection with 
.0.A.No.133/2001— Utpal Sutradhar Vs. UO1. . 

2. 	in view of above, it is stated that in terms of Department of Personnel & Training 
O.M.No.28027/9/99-Estt(A) dated the 1.5.2000 (copy enclosed for ready reference), the case 
has been forwarded to DOP&T for their advise in this regard.' The same is still awaited. 
However, guidance of the Ministry of Law & Justice (Department of Legal Affairs) also 
needs. to be taken before implementation of the court order. This is for information and 
necessary action. 

Yours thfuliy, 

(Soian Kumar Jha) 
Addl. Development Commissioner for Handloonis 

(E3.) 

S 	

• 

01 
- 

S 	 ....... 
)..4 
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UL 
een made. The present rate 
iail.be entitled to same rate 

to the disco ritinUancC of 

rificatiOfl should brought to 
Ctió. 

Receiptof the letter! 

• s 	 -- 	 - 	 -----•.-•.:•- 	•- 	 -i-•& 

• 	 th 

 

e..-nol 
I 	- '.y 	 ii -.AifprteL1 to say 	a 

t•ty/p" . filing appeal agiflSr such orders, oeu"- 

or ns ders 
2 The matter has been coidered in this Department and it hr 

beefl decided- that v hene\ cr there is any Court order against the 

GovCrflinCflt 
of India instructions on 'erv'CC matters, the adnuniStIa 

tiv Musy/Dep ent/Offi shall consult tlii Department of I.e 

gal Affairs and the Department 
ofPersotflel and Training Ofl the 

questlort of filing appeal against such art order as far as possible web 
.isbeforC.thc.jme limit, if any, pescdbed in such ordc 

IR or before the time lni.t for filing 
-wocal No such orders shall be an 

pletnented by the concerfl DcpartInentSlMstri without firs r 
ferring the matter to the Departmt of Legal Affairs for advice and to 

Department of Personnel and Training 
MmistriesIDepa1tmts are requested to note the above 

instructloflS for striCt compltan 
- •••• - 4: - These instructions are issued in consultation with 

th 
C & AG in regard to its applicabilitY to Indian Audit and Account 

It 

	

Dëpartrfl' 	- - 	 - 
- 	 --.. 

'i/lie çf/ more, hecau.ie we ieffnwre 

• 

fl 	
\\ 

v 
/ 
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Fr 	 .- 

&overflment of In7 

Ministry of Texti 

Weavers' Service Centre 

I] H T Campus 
Jawohar Nagar, Khanaparo 

National High way No. 37 

&uwohati781022  

No. wsc/GAU/HC/U51(70)/2008/  to C ?- IJ 

To, 
The  OfficerinCh0r9e, 

Weavers' Service Centre, 

9Qqio 

bated June 3, 2009 

Sir, 
Please refer to your letter No. WSC/A&T/P(61) 9/441 dated 6-4-09 and 

this office subsequent letter of even Nos. dated 27-4-09 and dated 30-4-09 on the above 

subject matter. 

In this connection, it may be reiterate4 that the matter has already 
e 

forwarded to the competent authority for necessarY approval. Moreover it 
informed that in terms of Department of Personnel & Training G.M. No. 28027/9/99 

0(c0PY enclosed for ready reference) the case has been 
Estt.(A) dated the 1.5.200  eir advise in this regard. The some is still awaited. However, 
forwarded to bOP&T for th  guidance of the Ministry of Law & Justice (Department of Legal Affairs) also needs to be 

taken before implementation of the court order. 

This is for information and necessary action. 

Yours faithfully, 

Enc: As above 
(5.P. 	GH) 

bIREC OR 

Copy for information to: 

, 	 Th (..7) 	1. ShriUtpal sytradhar. Carpenter. WSC., Agortola with Regd. A/b. post. 

The AddI. bevetopmetlt Commissioner for HandlOofl'5, 
%  

cOff ice of the D.C. (H), Udyog bhavafl, New belhi-1100 11  

h) 
' Q 

•.'' 	

Direct r 

_\\ 

(I 
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CASE \t\ \ 	
MOST IMMEDIATE 

QUU TO-DAy 

No.C48014/1/200lDC}jJEs 
Government of India 
Ministry of Textiles 

Office of the Development commissioner for Handlooins 

Udyog Bhavan, New Delhi 
Dated the 211 July,  

To 

/Shri S.P. Siñgh 
Director 
Weavers' Service Centre 
Jawaharnagar, Khanapara 
Guwahati — 781 OiL 

Sub: Execution of Petition No.2/88 in O.A.No..133/2001 
- Utpal Sutradhar V/s. Union 

of India & Others 
- Reg. 

Sir, 

Please refer to your letter No.WSC/GAU/CAT/TJS..1(70)/08/1376 dated the 9"  

July, 2009 on the above cited subject. 

2. 	In this connection you are directed to comply with. the order dated l March, 2002 
passed by the Hon'bje Central Administrative Tribunal, Guwahãtj Bench, Guwahatj 
rendered in O.A.No.133 of 2001 immediately as advised by Ministry of Law & Justice 
(Department of Legal Affairs), Shastri Bhavan, New Delhi.. While implementing the 
order, Shri Utpal Sutradhar's seniority.position in the list must not be hampered in any case and this should be in order. Further, the Action Taken Report must be submitted to 
the undersigned. This may please be treated as most immediate. 

E5 vin~gA - 

. I 	 . 

.\ 

Yours 

.Addl. Development Comi 	
for Kumar Jha) 

Handlooms 



) 	 BYFAX 

f / 	 Government of India 

	

(J 	 Ministry of Textiles 

Weavers' Service Centre 

I I H T Campus 

Jawahar Nagar, lthanapara 

National Highway No. 37 

&uwahati-781 022 

PH: (0361) 230-3586; FAX: 0361-2302599 

No. WSC/GAU/HC/U5-1(70)/2008/ f r p 	 bated August 6, 2009 
To, 	 71b—.40 

The Officer-in-Charge, 

	

• 	Weavers' Service Centre, 
9artala 

Sub: Execution of petition No. 2/08 in O.A. No. 133/2001- Utpal 
Sutradhar Vs Union of India & other - regarding 

Sir, 

Please refer to the subject cited above. In this connection , I am forwarding 

herewith a copy of letter received from the office of the D.C. (Handloorns), New Delhi vide 

No. C-18014/1/2001-bcH/E-rI dated 29-07-09 directing the respondent authority to 
comply with the order dated lsty March,. 2002 passed by the Hon'ble Central Administrative 
Tribunal, Guwaliati Bench ,&uwahati rendered in O.A. No. 133 of 2001 immediately as advised 
by Ministry of Law & Justice (Department of Legal Affairs, New Delhi. The copy of the 
order is already with you. Hence ,you are requested to take necessary action on top priority 
basis in accordance with the order passed on dated 01-03-2002 by the Hon'ble 
Central Administrative Tribunal, Guwahati Bench, Guwáhati on the following points viz: 

(i) 	Arrange to regularize his period of absence durim trainin q.  
granting him Stidy Leave as cidmissile , or in aid of The provisions of the leave rules. 

(2) As the powers for granting the study leave is vested with the 
Ministry//Department of the Central Government, you may please obtain the application 

from Shri U. Sutradhar , Carpenter if not submitted earlier of your office and forward the 
same to the concerned authority for necessary action. After necessary regularization of 
period of absenc, periodical ' increment  u w.e.f.9 5-5 ?J 

arrange to reaseFb en eflts of pay&allowanceasper rules 

Yours fathfulIy, 
End: As above 	 iLl 

(S.P. SIt\H) 
birector 

Copy to; 

1. The AddI. Development Commissioner for Handlooms, Udyog 

s 	 •Bhavan, New belhi 110011 for his information.. 
DIRECTOR (E2.) 

ak 	Utpal Sutradhar, Carpenter, WSC., Agartala for his information. 

•; .v 400
(S.P. S}4H) 

s: 	 birector 

.1' 



tyk 

GOVERNMENT OF INDIA /  
OFFIC O 	

MINISTRy OF TEXTILES F 
THE DEVELOPMENT COMMISSIONER 

FOR HANDLOOMS WEAVERSSERV1cE CENTRE  
GPRKHA8ASTI KUNJABAN 

• 

Director (E.Z, 	 I vers' Serviäe Centre 	 J W. 	. 
na 

Sub: Execution of petion No. 2108 in O.A. No. 133/200lUtpaI 
5 uiOfl0fid 

Kindly refer to Your leer No. WSC/GAU/Hc/USI(70)2008/1718. 
	

and No.C- 

18O14/1/20010CH/EIj dated 
29-

0720O9 of office of the D.C..H. New Delhi on the subjected cited above In This conte while going through the 
SiCe 

records of Sh Utpai Sutrdhar Caenter it 
is observed that the 	

atio pertaining to the period from9 059  
Was flfound and the same has beenfloW obtained and placed in the reords of the concerned 000   The 	

eriod mentioned as below are hereh 	
jzed and necessa entries made 

in the service bok of the concerned as per the 
flO 	and di0 givc by .  the Central 

Adminjstratjve.T.b 	
Guwaha aen vid 	

gTh appjjct ion No.133 of 2001 and date of order 
The nancjal benefits like increments for the said period etc: also have been _fnesenoeay&A 	

CrextjIes) Kolkata for further Payment to the 

E.L. 18 days w.e.f
/  E 0 L w •f 	fl 30-ai 	- 

r 	'forcuyo 11-109i 
luring vacation of Institute 

jV 	

w.e.f. 09-1 1-91 to 04 05 92 and reported for du on 05-05-92. 
DIRE

V. 	
Aded duty we.f: 05-O592 to 2107g2 

EOLWef 22-°7-92to05o594 reported for duty on 06-05-94 
Your kind inform 

ation/perusaland nece 
ssary action at your end, asper rkand 

Asobove 

1' 

1  

(S. ARANV4AR PANDU) 
OFFICER4J..CHARGE 

The Hon'ble Vice Chairman C.A.T., Guwahati Bench for info The Develop 	
Com 	 atjon and kind perusal. missioner for Handlooms New Delhi for information. Shrj Utpal Sutradhar, Carpenter, WS.c Agartala Perso; 

tCA 

COPY to: 

Yours faithfully 

•1 

 
 

.1. 

4. 



JN'o.WSC/~AGT/P-6i/oq/ 

OFFICE OF THE OEVEwp- COMMISSIONFR lU ANULQ. 
MINISTRY OTErttj 5  

WEAVERS SERVICE CENTRE 
GORASTl KUNJASAN 

: 

To 
}he Zonal Director 

VWeavers' Service Centre 
Gb1L 

Sub: Payment of arrear Pay & aflowancas in respect of Shrg Utpal Sutradhar the 

	

then Careflerq 	
-. 

Sir, 	 . 	 . 	 . 

With reference to the 
telephonic diacusjon held today on the above cited subjt

1  I am to inform you that the bill of arrear pay & allowr,ces for the period from 12-0819 to of ShrI Utpal Sutradhar, the then Carpenter of this office for ______ 
from the Pay & Accot Offlce(TextJles) Kolkata Through Demand Dra ft 

 No. 4218405 dated 2710-09. As you are aware that 
the Oflcer-fn Charge/0 is

up a(ldthe 
of Shri Sutra(ffiar would bernje onya 	re Rtian of 	

meit 
 

r-In.char@oIDD2 

The irftconvenjence caused in this rerd is regretted, 

Yours faithfully 

"T 
C Thiv DIRECTOR (E.Z.) 
	KUMAR PANDU). 

CFPICERINCHARGE 
Copy to:- 

1.Th, Development C<mmisjoner for Handloor,,s New Delhi, for informabon please,  

2.Shrj Utpaj 
Sufradher The then Carpenter. Wet.Prt9arh(JaflakaJyafl Sangh; P.O. Arundhunagar Agarta;a, West Tripura 799 QO 

(S.ARUNKU R PANDU) 
OFFICERIN..CHARGE 


